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JPer M.R,Kolhatkar,Member(A)}

In this application filed by applicant
and 12 others who are working as Junior Checker§
Class=II in the Control Section of India

) they
Secarity Press[havs impugned the order dated
31-10-88 issued by Works Manager, India
Security Press,Nashik Road announcing the

list of successful candidates who passed the

examination held by DPC and subsequent order datec

L. 16-12-88 promoting one D.P,Gadhave who

was the first successful candidate and the
order/ #&5°8-4-89 uhich is a notice announcing

the promotion of additional three candicates

e 2/-



from

;b the list of successful canoidates., It is
the contcntion of the applicants that the
promotion from the post of Junior Checker
in the grade of R,950-1200 to the post of
Senior Checker Class-II in the scale of

Ps.1200-1800 takes place after putting the
through
concerned employeses / twuo monhths training

programme and thereafter subjecting them

to a departmental test., Accorcding to the
the
applicentS)the respondents violatedﬂ@rocedure

in this regard by holding a training progcramme

of only one month instead of tuo monthsy "
by’ ‘

Y

;fé@@hﬁ@ﬂ@oﬁ’prouiding any guidance through

instructor or Supervisor during the training
and-. :
programmeﬁsthirdly by holding the examination
- as
in a manner ‘so:y/ to destroy the crecibility
of the examination ancd xk thercafter
announcing promotions without following the
mancatory procecdure laic down in Standing
Orcer No,366 dt. 10-12-58, So far as the
nature of the examination 1s concerned, the
allegation is that the answer sheet on which
the examinecs wrote their answers to the tast
or signature
did not bear any rubber stamp ;seal/of any
officers as a result of which many result

are alleged to
sheets of the applicant/have been duplicatead

by interested parties for illegal gratification
and the said result sheets were not in the
hand writing of the candidzates, According to
applizants the candidates were required to

check 750 shects of stamps and the cancdidates

were only required to divide them into good
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or bad but there were no specific guestions
specifying the nature of bad quality of
stamp)thUs leaving the sceope for manoceuvring
the results, lMoreover the respondents
purposely cestrcyed the lots of 750 sheets
of stamps which uere given to the candicdates
for the prastical examinaticn so as to make
it impossihble to anyone to challenge
the r=sult sha:ts. The.suitability test
of 1% hour is followed by further 15 minutes
examinabtion in raspect of é@@ stamps ancg
there aopain the same malgractices! .have
occurrec. Inclvicuzl represehtations as well as
a collective representation signed by 608

i workers was givén to the Management
but initially the represéntation was rejectec
by the UWorks Manager under the letter .dated’
- 7-3-89 and subsequently under the letter Cated

" .429=3-89 the applicants were informed that

Tejected: their -

NinE B

the General Manager has also
representaticn, The applicants therefore
havec prayec to set aside the order declaring

the results, the order promoting the successful
-
candicdates and the lietter rejucting the
. also - for' g declaration
represent2tion and&prayB@ﬁihat the applinants

S}

being senior to the succes:

[63]

{

ful cancdidates are
/

.2 entitled to be promoted,

2. Subseguently the apolicants filed

MP 364/91 on 1-4-81 requesting for early

hearing and anothef MP 938/52 filed on 31-10~92
requéesting for joining the successful cancidates

as party respondents 2 to 12 and also challenging
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furthar promotlon of two af the successful

candicates orcrredbv memo dﬂ#31° 10-92.

3. The respondents have filed their

uritten statement in which they have denied

-

} the allegations of the applicants., Accorcing

‘

} to respondentsjthe training was for one month
and the training was held in the working
department where the control staff was
availahle for-instruction, guidance and
supervision throughout the traiﬁing period,
Accorcing to rospondentJjall efforts uwere

». ' have a’fool proof e
; made to A’} systnm of examlnaLlon«\nﬁﬂ“uﬁ; U

For which purpose folloulnq precautions uere
taken:

u
Fcr the practical test highly

skilled workers from the category of Head
Checker, who had sufficient experience in
Multicolour stamp examination were asked to
prepare 31 different lots containing good,
bac¢, partly bad, blank, imperforated stamp
sheets. All these lots uere conficdentially

| prepared in the presence of responsible
officials like Inspector Control of the PG
S.ction, Deputy Control Officer,3 Departmental
Promotion Commitiee Membcrs and 2 elected
representatives of workmen and Control
Officer. These lots were kept ready on 14-10-88
and these lots were sealed and signed sfter
recorcing composition of each lot. The said
iots were serially numbered from 7 to 31 and
were placed in a sealec cabinet in safe

ustody. On 15-10-88 these sealed lots were
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drown out from the sealed cabinet/cage,
at the time of‘examination and the candi-
cates were asked to , choose any one of these
lots for the purpose of examination., The
candidates were given liberty to choose

any one of these 31 lots which were suppossd
to be examined by each candicdate and the
results were to be reported on the prescribecd

-

.y
ac n slip. s
accounts P* The candicates were supposed

to examine and record the results in
accorcance with the training given to them,
Buring the training period they were provided
with similar accounts slip and they were
trained how tofsort out good and bad sheets
and hou to record on the accounts slip. During
the exsmination same was supposec to be
reprocuced in ascordance with the training
provided to them., The total no. of sheets
which were to be examined cduring this test
were 750 issue éheets. ThevCandidates yere
requized to rzcord on the acsount slip the
quantity of good sheets snd quantity’of bad

sheets, reconcile the accounts, sign the

accounts slip and place it on the relevant

lot examined by each candidate. All these lots
uvere separately buncdled/sealec in presence
of DEpartmen%al_Promotion Committee members
under their signature and sesal who were present

. N . . fn
curing the examination

°

:&n the instant case of practical
test the candicates were called upon to
separate good sheets as instructed during the
period of their training and record in account

slip ascorcingly and alsoc to mention against

006




bad column the type/s of bad i.e. partly bad
partly printed, imperforated, blank etc. This
was essential becéuse at the time.of evalua=-
ticn and assessment, their performance which

is to be tallied with against the lots issued

]

to each ceandicate containing good, bad, blank,

. . o 1
imperforated etc, etc.

i
. - The results of the practical test

were verified with rcference to the lot of

750 shezts éxamined by each of the candidate
| and tabulated s*atement culy signed by the

Departmental Promotion Committee members in

. whose presence evaluation was cone is

. . . . 1t
available with these respondents.

4, So far as the destruction of 750
g sheets are concerned the same has been
explained by reference to the fact that
good:sheets were -supplied. to the Department
of "Posts.whichhhad. placed an indent and bad

sheets. wene cestroyed as per the practice,
|
1

5.0 far as the Standing Orcer No,366 dt.

| 10-12-1958 is concernecd it states as belou:
|
| "Paragraphlo(¢i) of the Standing
' Crder dt.10th December,1958 No,
366 "recommendations of the
Departmental Promotion Commiztee
will be subnitted to the compstont
authority for sanction{Deputy
Master StampPress)" anc paragraph
No.(vii) of the stancing orcer
No,366 dated 10th December,1558

states that "any appeal against
the above will lie with the

Master, Incdia Security Press anc

its decision will be final.,
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Such appeals should be submitted
through proper channel, not later
than 15 days after the issue of
orders by the sanctioning suthority®
. {Deputy Master was recesignated as
|
1 Works Manager and the Master was
redesignated as General Manager)®
Accorcing to the respondents there has been
no violation of this standing order inasmuch
as the procedure prescribed by the standing

. orcers was followed while declaring the results

~and while dealing with the appeals.

\ 6.

rpondents vide its orcer ¢t,25,8.93 to produce

.the various relevant records on the cate of

‘hearing. On 7=-4-94 viz, the cate of hearing the

‘ _
‘relevant recorcs were produced. The Tribunal
O ,

‘has perused the 30 a-zcount slips as well as
%the result shests. The cestruction of 750
%tamp sheets did not in any way hamper the
Tribunal in verifying the results because ﬁhe
left hand side of the result does indicate
the actual c}assificatioh of .stamps into good
| cand ,side

and ba¢g@n the right handé@he actual results
ére available which télly with the account

élips.The contention of the applicants that

accounts slip | ;

4 NOt ?}PR?%W@gxaﬁy speclifi-~, '
. [ 'Having Misled the candidates
cation of bad characieristicgdof the scamp/is
‘ A
not hecrne out by perusal of the accounts slip§
as actually filled in
\[pgcausealarge number of candicates have_ infact
/

! . . . '
shown the classification of the bacd stamps

e

indicated by the respondents in fthei

",

R

|
38

|
statement., On a perusal of the record as well

r urityen.

as' pleadings and after consideration of argu-

ments this Tribunal is satisfied that

there

ton8
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has been no destruction of credibility of

the examination nor has there been any

violation of the standing orders. The examination
has been held by the respondents as in the

past as per the procedure laid cdown which

has been followed and precautions have been
taken to ensure that the examination has been
fool-proof and tamper proof, The applicants:

have certain views regarding how the examinations
should have been conducted. But this Tribunal
cannot go into these technical aspects

of the examination., It has basically to

satisfy itself that all necessary precnutions
had been taken to maintain the trustworthiness

of the examinatiocon process and that Stancding
Orders have heen complied with. UWe, therefore,
dispose of this C.A. as well as the MPs

referred to by passing the following order:
0 RDER

The apnlicstion is dismissed,

No order as to costs.
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